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Paschim Railway Karmchari Petitioner
Parishad.
Shri P.F. Makwana Advocate for the Petitioner(s)
Versus
Uni-n of India and Others ~_Respondent
Shri N.S5. Shevde Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.V.Krishnan Vice Chairman.
The Hon’ble Mr. 2.5. Hegde Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement ? - |

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement § .

4. Whether it needs to be circulated to other Benches of the Tribunal ? .




1, Rschim Railway karmichari Parishad,
( throagh Shri palakrishna sharm,
Divisicnal Secretary) 209-E,
Sarvottam Nagar, Nr, Railway Colony
Sabarmati, Ahmedabad,

2« Dayachand Hukam Chand Applicants
Adv ogate shri P.F. Makwana
versus

1, Union of 1India,
( Notice to be served on
the General Manager, Western
Railway Headquarters, Chruchgate,
Bombay)

2, The Chief Engineer (Construction)
Western Railway,
IInd Floor, Ahmedabad Railway
Station Building, “hmedabad, Respomdents,

Adv ocate Shri N.S. Shevde,

OR A L JUDGEMENT
In

Ohe. 216 _of 1992

Date; 6-1.1993,

Per Hontble Shri N.V,. Krishnan Vice Chairman.

Shri P.F. M&kwan3d, Advocate for the dpplicant,

Heard,

24 We notiee that in respect of the alleged
gr ievance of the applicants, canciliation proceedings
had been started but, as is clear from the Annexure Awl

Report .on Conciliation dated 15-7-1992 by the Asst, Iabour

Commnissicner, the applicant;did not press the conciliaticen




proceedings so as to enable them to approach
this Tribunal fa relief, The grievance of the applicants
ig that though vacancies ex istjthe respondehts have not
taken action . to absorb them as mntemplated in the
Pnnexure & circular of the Railways dated 23~12-1988

followed by the reminder dated 4-9-1988.

3, ihe employees who have grievance in this regard
are mentioned in Annexure A-2, ':hey have not taken up
indiv idually their cases with the respondents, It is

R (h«a-léi
clear from the aver ments t@kem in the application that
they have not exhauated the remedy of representation

which is necessary in a matter lilke this,

4, Wwhen this was pointed out’ the learned Counsel
for thea pplicant sought permission to withdraw the
application to emdable the . concerned applicants teo

submit representations to the respondents.

5. there fore jthe applicants are permitted to

withdraw the application on the aboe terms,

)
, w"“/ 3
L
(B.S « Hegde) (N.V. Krishnan)
Member (J) Vice Chairman

*as.




1, FRaschim Railwdy Kel mchari Parishad,
( throagh shri palakrishna sharm,
Divisicnal Secretary) 209=-E,
sarvottam Nagar, NI, Railway Colony
sabarmati, Ahmedabad,

2, Dayachand Hukam Chand Applicants

Adv ogate shri P.F. Makwand

versus

1, Union of India,
( Notice to be served on
the general Menager, western
Railway Headguarters, chruchgate,

Bombay)

2., The Chief Engineér (Construction)

Western Railwdy,
I1Ind Floor, Ahmedabad Railway
Station Building, Aahmedabad., Respomdents.,

Adv ocate | shri N.S. Shevde,

CR & L JUDGE MENT

In
Quhg 516 _cf 1992

Per Hcntble shri N.V. Krishmn Vice Chairmar.

shri P.r#. M@kwand, Advocate for the dpplicen

Heard,

24 Wwe notige that in respect of the alleged
gr ievance of the applicants, comciliation proceedincs

had been started but, as is clear from the Annexure A=1
Report on Conciliation dated 15-7-1992 by the Asst, I[abour

Commiss icner,
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€ dpplicant did not pregs the ccnef 1 {at;
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pRREaxddil roceedings sC as to enable them tc dapproach
this Tribunal fo relief. The grievance of the applicants
ig that though vacancies exist the respcndehts have not
taken acticn & to absorb them @s contemplated in the
“nnexure & circular of the Railways dated 23-12-1988

followed by the reminder deted 4-9-1988.

k ihe employees who have grievance in this regard
are mentioned in annexure A-2, zhey have not taken up
indiv idually their cases with the respcndents., It is
clear from the aver ments taken in the application that
they have nct exhauated the remedy of representatiocn

which is necessary in a matter ldke this,

4, Wwhen this was pointed out the learned Counsel
for thea plicant scught jer mismon to withdray the
application tc emble them the concerned applicants to

submit representaticns tc the respcndents.

5. lrere fore the applicants are permitted to

withdraw the application on the abwe terms,

s

(B.S . Hegde) (N.V. Krishnan)
Member (J) Vice Chairmn

*as.



